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Central Administrativ/e Tribunal
j'. Principal Bench, Neu Delhi,

' 0A-B87/94

Neu Delhi this the 19th Day of October, 1995.

Hon'ble Sh. B. K. Singh, namb8r(A)

Shri Harish Chander,
S/o late Sh, 3ai Kishan,
R/o 164, Lancer Road, „
Oslhi. flppUcan-

(apPllpant in person)

versus

1. Union of India,
0 through Directorate of Estate

(Est ate Officer),
flinistry of Urban DS\/eloptTtent,
Nirman Bhauan,

Neu DSlhi.

2, Union of India
through : Secretary,
Ministry of Defence,

(through Sh. Krishna, advocate)

order (ORAL) .
delivered by Hon'ble Sh, B, K, Singh, MemberlA)

a

The learned counsel ^°^gthe respondents
has produced a copy of the order2.af the Hon'ble
Supreme Court in Urit Petition(C) No.585 of 1934
Shiv Sagar Tiuari Vs. Union of India &Ors. The
Hon'ble Suprema Court has already given direction
in the case of the applicant Sh, Harish Chcndor,
The direction is as follous:-

"Ua direct Mr. Harish Chander to fiio

documants rsquirad by i^av
nf Estates uithin two ueeks fro .! tv'̂ day,olfart^rate af ^ '
decision uithin one ueek therea.to.
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The Hon'ble Supreme Court has already stay ad

the proceedings before the tentral Admini str at iva
Tribunal, Principal Bench, Neu Delhi and has declared
the same to have become infructuous from the date
they are seized of the matter. The order Dir ectoTate
of Estates uill be placed before the Hon'ble Sucr ema
Court. The verdict given by the apex court will be
binding on the parties concerned. This application
is dismissed as infructuous but without any order as
to costs.
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